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J U D G M E N T 

K. P. ACH ARYA, V. C. , 	Shortly stated, the cane of the applicants( three 

in number) is that each of them is aggrieved by the 

abolition of the posts of Extra-Departmental Night 

Watchmen as all the three of them were performing the 

duties of a Niqhtatchm8n. Hence, this applicntion has 

been filed ith a prayer to give appropriate directions 

either not to abolish the post or accommodate them 

in some other equivalent posts so that the applicants 

ou1d not be deprived of their bread an butter. 

2. 	This case i,as admitted on 3.9.1991 and learned 

Single Judge directed issuance of notice to the 

respondents on the question of issuance of interim orders 

praying to stay operation of the order abolishing the pose 

Vf 
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Mr.A.K.Misra, learned Senior Standing Counsel(CAT) has 

appeared for the respondents and has filed counter. 

3. 	We have heard Mr.Pradipta Moharity, learned counsel 

for the applicants and Mr.Aswini Kumar Misra, learned 

SEnior Standing Counsel(CAT) for the respondents. 

Mr.Mohanty drew our attention to paragraph 4 of the coun-

ter wherein it is stated that applicant, Ashok Kumar 

Mohakul has been adjusted against a particular post and 

he hes since joined the post on 20,9.1991. Applicant 

Gokul Charan Sethi has also been adjusted against a 

particular post though he has not joined. Shri Lachuman 

Majhi @ Lachhu Mohan Majhi, applicant 10.3 has also been 

adjusted against a particular poeb and he has joied 

the said post on 31.8.1991. This fact was not disputed 

before us. It is n 	left to the choice of Goku]. 

Charan Sethi as to whether he would join the post or 

not but the fact remains that all the three applicants 

hevebeen appointed to aertain posts. In such circumstances 

e are of opinion that neither of the applicant could 

have a legitimate grievance that they are deprived of 

their bread and butter, Mr.Pradipta Mohanty strenuously 

urged before us that the postings being at far distan1 

places from the native village of the applicants they 

t-ould not only suffer but there may be difficulties 

in regard. to the Government work being smoothly 

discharged. We are not prepared to exprcss any opinion 

on this aspect but so far as the present case is 

concerned no further relief could ever be granted to the 

app1icants in view of their adjustment against different 



posts. Incirlentally it may be mentioned that the prayer 

of the applicants was, that to adjust them in near about 

place and no further relief could be granted by us. 

Hever, keeping in view the above mentioned submission 

made by Mr.Pradipta. Mohanty that bo doubt the applicants 

'ould be facinq difficulties but the Government work may  

suffer, we are of opinion that vhenever any post is 

vacant in any near about villages of the appli:ants, the 

concerned Superintendent of Post Offices may consider the 

case of the applicants, on representation being made to 

po:t them in Such Post 0ffices near about their an 

1.7i llages7  

4, 	Thus, this app1iction is accordingly disposed of 

leaving the parties to bEar their ovja costs. 

FjTT7 000.  
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